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-2O-5-98 	 Mr..K. 1ky learned counsel appea- 
. 

, ring on behalf of the applicant prays 

for 1 week time to receive instructions. 

Prayer is allowed. 

Le t this case be listed for 

dmissiofl on 28-5-98. 

Member 	 Vjce_Chaj an 

CL 	(k 

2N 

lm 

~b -- 
28 .5 .98 There is no representation on 

behalf of the applicant. Applicant is 

;also not foundn on repeated calls. 

The application is dismissed for 

d 

Member 	 Vice- airman 

pg 
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24.6.98 In view of the order passed in 

Misc. Petition No.133/98i the original 

application No.85/98 is rest 1ored to 

file and is fixed for admission on 

l..7.98 I  

k 	

&""- 
Member 	 Vice-Chairman 

nkm 

17-98 On the praye. 
counsel appearing 

applicant case is 

for 'dmission. 

Member 

e of Mr.A.K.Roy learned 
on behalf of the 

adjourned till 8-'7-98 

VaLaü 
1.m •  

3-'7-98 

- 

I 
. 

- 

Mr.A.K.Choudhury, learned tdd1, 

C.G.S.Co is unable to attend the Tribunal 
as he is not too well. Mr.A.K.Roy learned 
counsel appearing on behalf of the 
applicant prays for short adjournment. 
r We grañt1 -week time as a last phanpeo 

frist it Ofl 19a 1 fordmis4ifl. 

- 	Standing Cotnse1 ruach Pra 

de.ah -has iot-entered appearance9.A.I*s 

Roy wil-1 inform the counsei.., Sr.Qovern-

ment Advocate, Arunachal PradesI should 

produce the relevant records. ' 

M mie- _r 	 Vice-Chaill '  an 

UP 

15..7.98.  Mr A.I(Roy,1earned counsel for the 

applicant informs that he gave a; letter 

to the Government Advocate, Aruncha1 

Pradesh intimating that the case would 
be taken up today for corisiderajon of 
admission. However, today there is no 

representation on behalf of the ovt. 
of/i Arunach.aj Pradesh. 

Contd.. 
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Issue totice to the Secretary and 

principal Chief conservator of Forests, 

Government of Arunachal Pradesh that the 

øase will be taken up on :343.98. 

Registry to send the notice by speed 

post. 

List on 3 . .98 for admission. 

C4Member 	 Vice-Ch rman 

On the prayer of Mr.A.K.Ray, 
learned counsel appearing on behalf of 
the applicant case is adjourriedto 

13-8-98 for consideration of Admission. 

Member 	 Vice-Chairman 

The applicant has come against the 

non consideration of his appointment 

to the IFS (AGMUT Cadre) though he was 
selected and his position was at serial 
No.5 • However, the applic ant does not 

know that how many posts were vacant. 

In this connection the applicant submi-
tted a representation to the Secretary, 
Environment and Forests, Government of 

Arunachal Pradesh, Itanagar with a 

request that the seine might be forwarded 

to the Government of India and by 

Annexure-4 the said representation was 

forwarded to the Government o India. 

However, till now according to the appli-

cant the said representation has not 

been disposed of. 

We have heard Mr A.K.Roy. learned 

counsel appearing on behalf of the 

C 	

15.7.98 
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L- n 	3-8-'98 
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13 .8 .98 

contd.. 
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13.8.98 applicant and Mr A.K.Choudhylarned 

Addl.C.G.S.0 for the respondnta. On
Ii 

hearing the counsel for the part.ies we 

feel it expedient to direct he Secre-

tary to the Government of India,Ministry 

of Environment and Forests, iew Delhi 

to dispose of the said repreentation 

as early as possible at any rate within 

3 months from today. if the applicant 

is still aggrieved by the ordLr of the 

Secretary he may approach this Tribunal 

again. 

• 	The application is di sp.osed of. No 
order as to costs .- 

Meoer 	 V.].ce-Chalrman 

J. 


